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Whether Reporters of local papers may be allowed. to see the Judgement‘?%
To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of the Judgement ?4‘0
To be circulated to all Benches of the Tribunal ?

JUDGEMENT

Mr, N. Dharpsdan, Judicial Member
| Applieant is 2ggrieved@ by Anpexure~I transfer order
by which he has been transferred from Kovilthottam to

Pandian Tivu.

" 2 When the applicant was originally transferred from

Kovilthottam to Ramayapatnam, he filed O.A. 380/91%;,fter
submitting representation against the transfere. He bue 4
contended that persons who have not servéd anywhere outsidg
Kerala are retained in Kerala State whereas the applicant
who had worked in a numberof stat:lohs outside Kerala f rom
1967 onwards was agaln transferred to a place outside Keréla

and the said transfer is against the policy gnidelines of the

" Govte After hearing learned counsel for both parties, the

Tribunal disposed of. the application with the following
directionss

"Accordingly, I direct the first respondent to
consider Annexure-II in the light of the above
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Gbgervations and pass éppropriate orders within a
period of three monthse In the meantime, thefirst
respondent should consider the posting of the
appl icant in any other vagmant post of Headlight
keeper in Kerala nearer to Kovilthottam, if he cannot
be accommodated in Kovilthpttam for any reasons .
stated in the reply. Till a decision is taken by
the first respondent as directed above on Anpex.lIX
the impugned order Annexure-I may be lept in abeyance
with the freedom to Post him to a post in Kerala
as#ndieated above," :
3. According tothe applicant, after the judgment, the
Director General has not passed any erder disposing of his
representation, but the impugned order has been issued |
- \
transferring the applieantfrOmlevilthottam to Pandian Tivue.
4. At the time when the application was admitted on
27+.4.92, we have directed respondents to maintain status quo
! .
‘regarding applicant'ﬁcontinuanCe at Kovilthottam.
S5e Respondents filed a reply and produced Annexure R=1
order of the Director which indicates that the transfer of
the applicant from Kovilthottam has been ¢ancellede.
6. When the case came up for'finalheering, learned
counsel for applicant sabmitted that the thira respondent
LY
whowWds transferred from Kilakkarai to Kovilthottam is to
retire from service on 31.12.92 and conseqguently a vacancy
arisesin Kerala State s0 as to consider the claim of the
appl icant in implementation of the observations contajined
in Annexure~II judgmente The applicant also submitted that
”?he will submit a representation, raising his claim for mosting
at Kovilthottam before the first respondente.
7o Having heard learned counsel for both sides, I am
of the view that this appl {cation can be disposed of
directing the applicant to file a representation as indicated
within two weeks from the date of receipt of this judgmente.
above before the first respondent/ If such aweresentation
is received by the first respondent, it shall be'disgesed of
as expeditiously as Possible, at any rate;before retirement
of the third respondente.
Se The interim order dated 27.4.92 and extended from

time to time is vacated. Respondents 1 & 2 are free to
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impiement Annexure-Il ordér-and the applicant should be -
relieved only for accommodating the third respondent when hé
reports for dutys o
94¢! The applieation is accordingly disposed ofe.

10. - There will be no oxrder as to costse

MMMU
(No'DharmadaQ’ |

Judicial Member
16.9.92
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